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Open Court 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALI.AHA.BAD BENCH -i. JL~& 

Allahabad, this the 26th day of Septeimer, 2003. 

QlORUM : 

Shiv Mangal Shukla, 
aged about 48 years, 
S/o Sri U.N.Shukla, 
R/o Sipr i Bazar, Jhansi. • •••• ~ Applicant. 

Counse 1 for applicant ; Sri s.Agarwal & Sri S.K .Mishra. 

2_. 

P .K .Pantle y, 
D1visional Comrrercial Nanager (I), 
North Central Railway, Jhansi. 

H.aj iv Bhargava · 
Divisional Railway !v'Janager, 
Nor th Central R.aiJway, 'Jhansi. 

I .P .s. Anand, 
General Manager, 
North Central Railway, 
Allahabad. 
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••••• Ra spondents;, .. 

Counse 1 for respondents : Sri D,.c. saxen a, 

• • 

By triis contem t_~titi_on f.ilt?d_unqer section--17 of­ 

A.T. Act,1985 applicant has prayed to punish the respondents 

for wilful disobedience of t re order dated 16,i.5·e2002 passed 

by tra Tribunal in C .A. No ,.1552 of 2001. Tre dire ct ion 

giwn by the Tribunal was as under i- 

11For the reasons stated above, this O .A .• is allowed. 
The impug~d notice d.a te d 05.12~2001 (Anne xure A/1) 
is qua sbe d and all too proceedings taken in 
pursuance thereof including the impugnad order 
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of reiroval dated 1.2.2002 are also quasood.~ 
Ihe proceedings shall be deermd to be closed 
from here now. No order as to costs_," 

2. In response to notice, respondents have filed 

counter affidavit of Sri P.tK .• Pandey, Divisional 

Commercial Manager, North Central Railway, Jhansi. 

In para 7 and 8 of the counter reply it has been 

stated that against t~ order of this Tribunal, 

writ petition No~~l3175 of 2003 has been filed by tte 
respondents in Hon'ble High Court, which is -pe nd Inq, 

However, in view of the observations of Hon 'ble Supren:e 

Court of India in the case Of Sure sh Chand Podd ar Vs_, 

Ohani Ram 2002 sec (L&S) 214, the Railway Administration 

vide order ~ated 27.6.2C03 has taken a decision to reinstate 
''" 

the applicant with imrrediate effect subject to final 

o utco aa of the said w:rit petition. Thus, the direction 

of this Tribunal has been fu.lly complied with~ 

3. In view of the facts and circumstances, stated 

above, in our opinion, the direction given by this 

Tribunal dated 16.5.2002 in O .A. No.1552 ef 200! has been . :: ,, 

-c-- +'"' fully complied with by the respondents. No case~contempt- 

is found against the respondents. Accordingly, ·tha 

contempt petition is r~jected and the notices are discharged. 

No order as to costs. 
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ilk w.b er-A. 
t----rf 

Vice-Chairman. ) 


